CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD BENCH

ALLAHABRD
iginal ication No,653 of 199
Faujdar Yadov senne Mpplicant
Versue
s, 5,0f post Dfficejjzamgarh & others Respondents

Hon'ble Mr. Meharaj Oin-= Member—J
Hon'bla Miss Usha Sen = Member—h

(By Hon. Miss t;thu Sen- Member Administretive)

The case is briefly stated as unders

2= A requisition was sent by the Sr. Supdt,Post Offices,
H;amarh; :u the local Employment Emhmga}tu sponser the
names of ke candidates for the post of She Ext ra=
Departmental Brench Post MasteryDevara Hawnm(azmgarh} .
The requisition which Uu-:?. dated 15—2—-;13;:mtinned that
plece of work would be YDewara Naxhnt(l’zmarh)‘lhnaxu:ﬂ-
caA-2f. In responss to this, the Employment Exchange
sponsored the names of thrse candidate s{ fnnexure=CiA-1).
The tHree sendidates were shown ae residents of the
village Dewarz Maubrars On getting these names the Sr,
Supdt.Post Offices, Azamgarh, sent application forms to
the 3 candidetes on 11.3.93 to fill in the required parti-

culars and retumn the same tlu him, The applicstions

were recieved back on 22,3,93., Thereafter the concerned
sub-Divisional Inspector(Pests),Eaat uangarh) was requasted
to enquirs about their permenent residence, source of
ingome,marks obtained in High Schaol etc., The respondents
state that in the mesntime four complainte were received

in which it was alleged that there was no village by_tha
name Dewara Naubra®'and the candidatas, who had plaiey
actually belonged to the Uillﬂg:ﬁmb:u Oewara Jadid
Kit-—!.:' These complaints wers alao gﬁtu%n 't:n the u:h:l -

Sub=-Bivisionel Inq:mﬁi:r (Puatl) for Gwiring vide | '
)
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¥ letter dated 17-3-93(Copy not attached by reepondents)., Oh
enquiry the respondents Pound that actually thers was no

tr ’ A
village known as Dawara Haubrar" and the 3 cendidates atee oll

bnlongai ta the ulllagnnﬂaubrar Deyara Jadid Kita—ﬁ refer
para~9 of the C.A.) and not tc Dewara Naubrar as mentioned
by them in their applications{Mancxure CA=3,CA=4 and CA=5)
as woll as by the Employment Exchange whilh sponsoring
their names, Thersupon the respondents sent a Prash
pequiaition datsd 15-4-93 to the Employment Exchange
(Mnexure CA-6) in which the name of the post was shoun

as EDSPM, Dowara Naubrar Jadid-I and the place of work
was also shoun a9 Dewara Naubrar Jadid Kita-I, This was
dona in opder to get names of candidates from the correct
village and for the correct post, i‘ha ragpondents did

9, not congider the names of the 3 candidates recsived
earlier as that would have deprived the eligible candidatss
viz, those who belonged to the village Dewara Naubrar Jadid
Eita-l, from baing considared for the post, Ffurther
the 3 candidates hm:i now becnme ineligible for the post
since the scandidates should belong to the uill&ga in
which the post exiasts and they did not belong to Dewara
Baubrar Jadid K‘ita-l as per their own applicatinna; ghen

the result of the selecotion was not made known to the
dﬁ‘ﬂ\m Dﬂ;
epplicant, he contactasd tha concerned office to know
the pesasons for the delay, The applicent has alleged .'

that Shri R.K.Arya, Sc.Supdt,Post OPfices,Azamarh, demanded
an illegal gratification of Rs420,000/- from the aepplicant

and whon the applicant refused to oblige him, he threatensd

to re-advertise the post. The applicant has allsged
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é that the second requisition was sent to tha Employment
!

Exchenge because he did not 'giuu the illegal gratification
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demanded of him, He has also stated that the nama of
the post-office was eorredtly mentionad a; Dewara Naubrgr |

in the Pirst requisition singe this is the very name
printed in the ™Classified List of Indian Post Officea"™
(1982 Adition) issued by the DGPT(Mnexyre-A=I), This

o
[y
hameé occurs-wmder the Branch Post Dffices ment ioned

below"Sardah®, }h Qpiﬁ':-h-hd- montioned In hix

>
hashzar?, Oh the othepr hand the respondents state that
the correct name of the villags iaﬂﬁaubrar Oswara Jadid

i/
Kita-1 as per "Alphabetical List of villages of Sagri

Tabhsd Vabrstl™(Mnnexure=7 of CA). Hence the respondents justify

their sending the second requisition with the amended
>

where as
name of the Post 0Ffice and the village whesedn the

applicant claime that the name of the post-office was
corractly mentionad in the first requisition,

3= The case to be decided is whaether there was
any Justification in not making the salaection for the
post in question on the basis of the first requisition

dated 16~2-93 sant to the Employment Exchangs and for
sending the second requisition dated 15-4-93( Anexure~Cas )
with the changed names of the post-office and the village,
4~ Oh an exanination of the case, we find that even
if wa grant that the corrsct nams of the post-office

as well as the villane i;ﬂauhrar Dawara Jadid Kita-Izua
mentioned in paras 8,9 and 14 of the C.a.)n; Dawara Naubrar
Cladid-ln(aﬂ mentioned in the ravised l:ﬂlc.zui.aitim datad
15~4-33 Mnoexure CA-6) and nntﬁﬂaunm Naubrar”as was

mentioned in the earlier requisition and ,therafors, as

argued by the respondent in para 14 of the C.A,,the
applicant was not eligible to be gonsidered For the

post ainca as per his application he did not ba‘]inng to
the village in which the post office was located{whieh
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m&h—.—h—pm.;a_mm but §6 tikw village Dewara

ff

Naubrar, we find that thers is 4 very glaring contradiation

in this pertinent statement &f the respondants, This is
because the respondents have themsslves unequivogally

admitted in para-9 of thae CA thgt the enquiry conducted

by the Sub-Divisional Inspeator(Poste) had revealed that
> 4w, 0 A

the spplicantlas well as the other 2 sandidatos sponsorad

by the Employment Exchenge actually belongad tanﬂaubrar
Dewara Jadid Kita-I: It has also been stated in this

para that on enquiry all the 3 candidates adnitted that

they belomged to this villaga despite their having nentionad
the name "Qowara ﬂaubrarrr('ﬁ:d:h-}" in theip applications, From
thess ublsarvatians one would infer that inspite of Dewara Naubrar
having been mentioned in the fipst mq.iisitim; the Employment
Exchange actually fopwarded the named of ths cmdidﬁtaa

mlrhu were rasident ufgillag;ﬂaubrar Bewara Jadid Kita-lf

Since the name of the post office as well as the villags
montioned in the amsnded subsegquant requisition which

purparts to ba the corrasct name, is actually the very same
villege to which aell the 3 cendidates sponsored by the
Employment Exchange sctually balm;jad_,thu 3 candidates
wers eligibls t.cib? gonsidered for the post and gould not

be disqualified on the ground that in their applications

they had mentioned the name of their village a;{ﬂauam

Naubrar! The other arqument of the respondents that

because the name was ingorrectly mént ioned,therefors,

the candidates aatually belonging to tha village Naubrar

Qewara Jadid Kita=I had beep deprived of a chance for

being considered for the post would not hold ground becatsse

it is obvious that the Employment Exchenge had understood the

name' Dewara Neubrar'as actually mnmingvﬂmbnar Dewara Jadid Kitu;
4]

=I since ha sponsored the names of all the 3 candidatas

from this village only, The Employment Exchange had ;ham

in his wisdom to sponsor the names of thess 3 candidates to
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the exclusion of other eligible candidatea, if any, from
, this village of Nauvbrar Demara Jadid Kita=I although men-
tioning the name of the village of their residence as Dawara

Naubrar( as per the name mentioned in the requisition) end

we can,not hewse quastion the discretion or action of ths

§rrplaymanb Exchange in the matter, It has bheen mentioned

in the Ca(Para~2) that actually there waa no village by the

name"Dewara thrat'. This sowdd also lend force to the

thinking that name "Dawara Naubrar" was being sctually under-
stood by the people of the area n.'; Naubrar Dewara Jadid Kita-I ?_
It would be seen that the respondents themselves have at -vm...\;
owesy places stated that the correct name was Naubrar Dewara
Jadid Kita-I whereas in their amended application which

4 m to menticon the corr=ct name they have used the
words™Dewara Naubrar Jadid-iI", thus interchanging the position
of the first tuo words as well as omitting the word'Kita']
inuidﬁht_}ﬁly.hathut anomaly that appeared to us was that
in para~9 of the CA it is stated that on receipt of four

complaints the Sub-Divisional Inspector (Posts) was asked vide
the letter dated 17.3~-93 to enguire into the allegations

made in the complaints that the condidatas had given ths
nafnafgair village falsely as “Dewara Naubrar” when they

actually belonged to Naubrar Dewara Jadid Kita-I and that there

was a€tually no village by the name of Dewara Naubrar,® It
¥
is anomalous that taess complaints could have been given

to thesaid Sub-Divisional Inspector(Paosts) on 17-3-93 because
>

the as:tplicatim:u:: filled in by the cendidatas and also
| received by the respondents only on 22-3-33 (Para-6 of CA&).
| 5~ The relief sought by the applicant is that the
| salection for the post should be made on the basis of the
first requigsition te the Emplnymnt Exchange and the names

|

{

i gponsorad by the Employment Exchange in response tharato, He ;
{ has also sought the relief that the respondents be direoted

1

U*l’ (/ to appoint the spplicant as a result of thia-ultutim since R

b ! -
he was the most suitable &m of the 3 appiinesbe: cadoidales e
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G-~ In the light mﬁ_axaminat.im of the case, we grant the

fipat relief uiz.}that the respondents should not disqualify
the candidates sponsored by the Employment Exchange in responss to
their requisition dated 16-2-93 on the ground that the name of the

post office and the village mentiened therein was Dewara Naubrar

: “
uhereas the candidates bslonged to the village Naubrar Oswara

/
Jadid Kitn-I;but ghould complete their salection for the post

from amongst tha 3 cendidates 8o spongored by the Employment

Exchange. The othar palief viz, that the respondente bE directed
-
tp aﬂ:nint the applicant to the ‘post cannot be grented by this

Tribunal as that would depend on &N examination of the comparative
merits of the candidates by the Exscutive Authority sanpetent to
decide the sama, The spplication is, thus, partly allowsd.

Mo opder as to costs,

MEMBER —A | ME MBE R~

DATED: ALLAHABAD Oecember ]Y 41993,

(1S PS)



